FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s SAR Ispat Private Limited

RELEVANT PARTICULARS

Name of corporate debtor

M/s SAR ISPAT

LIMITED

PRIVATE

2. | Date of incorporation of corporate debtor 15.01.1998 e ———
3. | Authority under which corporate debtor is Registrar  of Companics (ROC)-
incorporated / registered Chennai -
4. | Corporate Identity No. / Limited Liability | U27101TN1998PTC 102002
| Identitication No. of corporate debtor L
5. | Address of the registered office and principal | No.770, T H Road, Chennai, Tamil
|| office (if any) of corporate debtor Nadu, 6000081. o
6. | Insolvency commencement date in respect of | S January, 2024 (order copy
corporate debtor _published on 9" January, 2024) |
7. | Estimated date of closure of insolvency | 3" July 2024
7 resolution process o
8. |Name and registration number of the | Mr. Piyush Kishanlal Jani
insolvency professional acting as interim | IBBI/IPA-001/IP P01439/2018-
resolution professional 19/12164
9. | Address and e-mail of the interim resolution | Om Ashray, Behind Mazar, New
professional, as registered with the Board Laxminagar, Ring Road,
' Gondia, Maharashtra, 441614
Email ID: capiyushj@gmail.com
10. | Address and e-mail to be wused for|G-19, Shreewardhan Complex, il
correspondence with the interim resolution | Mezzanine floor, besides Landmark
professional Building, Ramdaspeth,
Wardha Road, Nagpur, Maharashtra-
440010.
Email ID: capiyushj@gmail.com and
sarispat.cirpfgmail.com
I'1. | Last date for submission of claims 23" January 2024 = :j
12. | Classes of creditors, if any, under clause (b) of | Not Applicabble
sub-section (6A) of section 21, ascertained by
the interim resolution professional =
13. | Names of Insolvency Professionals identified | Not Applciable
to act as Authorised Representative of
creditors in a class (Three names for each
class) .
14, (a) Relevant Forms and The relevant form for submission of

L

(b) Details of authorized representatives
are available at:

claims can be downloaded from
https://ibbi.gov.in/en/home/downloads

Physical Address: Same as point no. 9 |

Notice ‘is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s SAR Ispat Private

Limited on 5" January, 2024 (order copy published on gth
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The creditors of M/s SAR Ispat Private Limited are hereby called upon to submit their
claims with proof on or before 23" January 2024 to the interim resolution professional at the
address mentioned against entry No, 10,

The financial creditors shall submit their claims with proof by clectronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
apainst entry No.13 to act as authorised representative of the class in Form CA- Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

il
Piyush Kisanlal Jani
Interim Resolution Professional
SAR ISPAT PRIVATE LIMITED
g No. IBBI/IPA-001/IP-P01439/2018-2019/12164
AFA Validity Date: 05/11/2024

Address: Om Ashray,

New Laxminagar, Behind Mazar Ring Road,
Gondia, Maharashtra, 441614
Email ID: capiyushj@gmuil.com

Date : 10" January 2024
I'lace : Chennai
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DRDO launchesindigenous
assault rifle ‘Ugram®’

Pune: ‘Ugran’,an assault rifle
developed by the Defence
Research & Development
Organization (DRDO) in
collaboration witha private firm
was launched on Monday, officials
said. The weapon, developed at the
DRDO’s Pune-based laboratory, is
designed to meet the Indian
Army’s General Staff Qualitative
Requirement of arifle weighing
less than four kg.emi

Over ¥43 cr disbursed for
‘Start-ups for Railways’
L]

New Delhi: Over 1,250 entities
have registered across the
Indian Railways’ innovation
portal and the Ministry has
disbursed ¥43.87 crore across
23 projects. Registrations
include 248 start-ups, 671
innovators, 142 MSMEs, 58
R&D organisations and 19
NGOs. oursureau

SPVs being formed to oversee
upcoming PM Mitra parks

BOOST FOR TEXTILES. Each park will be developed at 310,000 cr, to create 3 lakh jobs

|
Our Bureau
New Delhi

Special purpose vehicles
(SPV), jointly owned by the
Centre and States, are cur-
rently being formed to
oversee the setting up of
the seven PM Mega Integ-
rated Textile Regions and
Apparel (PM Mitra) parks
in Tamil Nadu, Telangana,
Gujarat, Karnataka, Mad-
hya Pradesh, Uttar Pradesh
and Maharashtra, Textiles
Secretary Rachna Shah has
said.

“Almost 3 lakh jobs in
each park are likely to be
created...about 10,000
crore of investment will be
made in each park with a
focus on cutting-edge tech-
nology and ease of doing
business,” Shah said at a
media briefing on Tuesday.
The parks, which are expec-
ted to help India become a
global hub for textiles, are

i

ROLLING UP SLEEVES. The parks, likely to help India become

a global hub for textiles, will be developed on PPP mode and will
have world-class infrastructure with plug-and-play facilities

to be developed on a PPP
Mode and will have world
class infrastructure with
plug and play facilities.
Giving an update on the
Production-Linked Incent-
ive (PLI) scheme, which is
focussed on encouraging
production of man made
fibre (MMF) fabric, MMF

apparel and technical tex-
tiles, Shah said 64 compan-
ies were participating in
the scheme, of which 30
firms had made consider-
able progress and are ex-
pected to begin production
from this year.

It is estimated that over
a period of five years, the

PLI scheme for textiles will
lead to fresh investment of
more than 319,000 crore,
achieve cumulative
turnover of over 33-lakh
crore and create additional
7.5 lakh jobs in the sector
and several lakh more for
supporting activities, Shah
added.

BHARAT TEX

Sharing information on
Bharat Tex 2024, the global
textile expo to be held in
New Delhi on February 26-
29, the Secretary said over
3,500 exhibitors and more
than 3,000 overseas buyers
are expected to participate
init.

The expo, which will
provide the country an op-
portunity to showcase it-
self as a global sourcing and
investment destination, is
expected to bring together
stakeholders across the
textile value chain, includ-
ing government and in-
dustry representatives.

Vivad Se Vishwas: Railways extend disputes settlement till March 31

|
Abhishek Law
New Delhi

The Railways has decided to
allow for three month ex-
tension for settlement and
resolution of contractual
disputes under the ‘Vivad Se
Vishwas’ scheme. The dead-
line for submission of
claims is extended till
March 31, 2024.

As per a recent memo, it
was noted that the Vivad Se
Vishwas II (Contractual
Disputes) had commenced
from July 15, and the last ex-
tended date for submission
of claims was December 31.

“It has been decided that
the claims under the subject

scheme can now be submit-
ted till 31.03.2024,” the
memo reviewed
by businessline shows.

Subsequently, an order
was issued to CRIS (Centre
for Railway Information
System) — which develops
the IT and software for the
Ministry — to make its sys-
tems ready in this respect.

Contractors should sub-
mit their claims through
Government e-Marketplace
(GeM); while for non-GeM
contracts of Ministry of
Railways, contractors
should register their claims
on IREPS.

The Vivad Se Vishwas II
scheme, launched for
resolving contractural dis-

3
[ I |

putes, had an initial dead-
line of Oct 31. It was then
extended by two more
months.

EXISTING MECHANISM

In most cases where arbitra-
tion award is challenged,
majority are decided in fa-
vour of the contractor. The
amount is payable with in-
terest, with the latter at a

rate which is often far
higher than the govern-
ment’s cost of funds.

The NITI Aayog had also
established a task force on
conciliation =~ mechanism,
and the report of the task
force mentioned that con-
tracts between government
and private entities are crit-
ical not only to facilitate an
overall pro-business envir-
onment; and also to attract
private investments here.

It was also noted that
more efforts are required to
clear the backlog of old litig-
ation cases.

“Such cases are holding
back fresh investment, re-
ducing the ease of doing
business with the govern-

ment, tying up scarce work-
ing capital and indirectly re-
ducing competition for
newly floated tenders,” the
attachment to the office
memo of the Railways
reads.

The detailed settlement
guidelines mention, in case
a court awards a resolution
order on or before April 30,
2023, contractors will be
offered a  settlement
amount of up to 85 per cent
of the net awarded or up-
held by the court. Similarly,
for arbitral awards passed
on or before January 31,
2023, the  settlement
amount offered will be up to
65 per cent of the net
amount awarded.

CapitaLand mulls foray into renewable energy sector

G Balachandar
Chennai

Having made its name in real
estate assets, Singapore-
headquartered CapitaLand
Investment Ltd is seriously
considering the renewable
energy sector as an industry
where it can operate and
grow in India.

The global real estate in-
vestment and management
firm’s proposed push to-
wards renewable energy
space is aimed at meeting its
own clean energy require-
ments and also emerging as
a third-party supplier in the
future.

CapitaLand, previously
known as Ascendas, has a
well-diversified portfolio in
India with assets across
business parks, logistics,
and industrial infrastruc-
ture and serviced apart-
ments and data centres in 7
cities in India. With over 3
decades of operations in In-

TN transport
unions strike: “95%
buses operated’

Press Trust of India
Chennai

About 95 percent of buses in
Tamil Nadu were being oper-
ated on Tuesday amid the
strike call given by various
transport unions, including
those affiliated to the CPI(M)
and AIADMK, officials said.

In Chennai, the Metropol-
itan Transport Corporation
authorities ensured the buses
were operated asusual.

“The MTC buses were be-
ing operated as scheduled
from 6 am and the public are
requested not to panic,” a
senior transport official said-
hwithout divulging further
details.

The trade wunions an-
nounced the strike demand-
ing the implementation of a
“6-point charter”. It includes
the initiation of talks for en-
hanced wages, filling vacant
posts, and release of pending
dearness allowance for those
in service and retired
workers.

CcM
K

GREEN PUSH. CapitalLand is looking at developing both solar

r

and wind power assets, but solar is expected to account for about
80 per cent of the renewable assets

dia, its total assets under

management are about
31,000 crore.
RENEWABLES FUND

“I think our own require-
ments of clean power over
the next 5 years would be 1
GW. But we wanted to go
beyond that and become a
provider to third parties.
This is our vision. In this, we
want to demonstrate our

capabilities and then we will
work out arenewable energy
fund,” said Sanjeev
Dasgupta, CEO, CapitaLand
Investment India (CLI
India).

It is gearing up to com-
mission its first renewable
project - a solar plant with a
capacity of 21 MW - at
Thoothukudi shortly. An-
other 8 MW of capacity will
be commissioned later. The

commissioned capacity will
power its IT parks in and
around Chennai.

The company seeks to de-
velop renewable energy as a
standalone business in In-
dia. Like in its other busi-
nesses in India, it plans to
have a dedicated team for re-
newable too with expertise
in the industry and to scale
the business.

It will be looking at devel-
oping both solar and wind
power assets. But solar is ex-
pected to account for about
80 per cent of the renewable
asset, while wind would ac-
count for the rest.

‘PROGRESSIVE POLICY’

The company said its growth
in clean energy assets would
be driven by policies. In the
south, it finds states such as
Karnataka and Tamil Nadu
offer favourable policies to
develop clean energy assets.
“The renewable sector
policy in Tamil Nadu is quite
progressive,” said Dasgupta.

Shree Renga Polymers to invest X100 cr
in PET bottle recycling facility in Karur

TE Raja Simhan
Chennai

Shree Renga Polymers, the
Karur-based garment com-
pany that came to fame when
the Prime Minister Naren-
dra Modi wore a jacket made
out of recycled PET bottles
in the Parliament, will invest
100 crore to expand its
capacity.

The company is setting up
a green-field PET bottle re-
cycling facility at Thennilai
and Manavasi in Karur in
western Tamil Nadu. The
project will use the latest
technology for recycling
waste PET bottles to value
added products like fibres,
yarns and garments. This in-
vestment is aimed to in-
crease rPSF (recycled poyes-
ter staple fibre) capacity by
six times to 130 tonnes per
day. The end use of the com-
pany’s products will go into
technical textiles, woven and
knitted products, said the

company’s Managing Part-
ner Senthil Sankar.

MOU AT TN GIM

The company on Monday
signed an MoU for the pro-
ject at the Tamil Nadu
Global Investors Meet 2024
at Chennai. It will create an
additional 500 jobs, he told
businessline.

“We are right now at ¥100
crore annual run rate. This
expansion will potentially
take our manufacturing rev-
enue to 500 crores and push
EcoLine to be a 1,000 crore
brand,” he said. In 2020 the
Ecoline Clothing, a brand
that focuses on sustainable
fashion, was launched using
the yarns spun from recycled
plastic fibres and organic
cotton.

In February, Prime Minis-
ter showing his commitment
to eco-friendly fashion wore
to the Rajya Sabha session a
“Chandhan” shade Sadri
jacket presented by EcoLine
Clothing. The jacket was

presented to him at the India
Energy Week in Bengaluru.
He also wore the jacket at the
G7 Summit in Japan.

The picture of the Prime
Minister wearing a jacket
made from pet bottles went
viral. “It gave good aware-
ness. Sales improved and
there was incredible aware-
ness of our brand and
concept,” Sankar said.

The company creates a hy-
brid fabric material by
blending organic cotton
with fibers made from re-
cycled PET bottles. The PET
flakes are melted in high
temperatures to produce
fibers, which are then put
into the process of spinning
yarns; knit and converted
into garments. Nearly 90 per
cent of the company’s
products cost less than $10.
It only takes six bottles to
create a T-shirt. “We prove
to the world that sustainable
fashion doesn’t always have
to be expensive,” Sankar
said.

The company didn’t rule
out an acquisition route to
grow the clean energy as-
sets. It may look at buying a
controlling stake in compan-
ies that already have renew-
able assets and some more
new projects under develop-
ment stages.

In addition to its ongoing
investment of about%5,000
crore, CLI has proposed to
invest about 4,500 crore
over the next 4-5 years
across business parks, data
centres, and logistics in
Chennai. The investments
will be made in ITPC - Radial
Road business parks, data
center development at Am-
battur, and logistics portfo-
lio expansion in Chennai
through Ascendas First
Space.

Including Chennai Busi-
ness Park (Phase 2: 1.3 mil-
lion sq ft), close to 10 mil-
lion sq ft of ‘Grade A’ office
space is at various stages of
development across key IT
Markets in India.

LINE AND LENGTH

b

WELL PLAYED. President Droupadi Murmu confers the Arjuna Award 2023 to Mohammad Shami
for his achievements in cricket at Rashtrapati Bhavan, in New Delhi on Tuesday ani

India Energy Week to witness
participation from over 100 countries

Our Bureau
New Delhi

India Energy Week (IEW),
which is India’s largest oil and
gas industry event, is expec-
ted to witness participation
from more than 4,000 deleg-
ates from over 100 countries.
The IEW 2024 is scheduled to
take place in Goa from Febru-
ary 6-9.

The IEW is held under the
patronage of the Ministry of
Petroleum & Natural Gas
(MoPNG) and is officially
supported by the industry
body, Federation of Indian
Petroleum Industry (FIPI).

IEW 2024

The event will take place at
state-run Oil and Natural Gas
Corporation’s (ONGC) Insti-
tute of Petroleum Safety,
Health and Environment
Management (IPSHEM) in
south Goa. IEW 2024 expects
to draw over more than
35,000 attendees, over 350
exhibitors, 400 speakers and
over 4,000 delegates, from

more than 100 countries.
IEW 2023, which was inaug-
urated by Prime Minister
Narendra Modi, drew nearly
37,000 attendees from 149
countries, featured 326 com-
panies in exhibitions and hos-
ted 315 speakers in over 80
conference sessions.

KEY ISSUES
Director General of the Press
Information Bureau (PIB),
Rajeev Jain, said that IEW
2024 builds on the first edi-
tion of IEW. The event prom-
ises to be a global stage for
showcasing India’s leader-
ship in addressing the dual
challenges of energy security
and energy transition, provid-
ing a template for a prosper-
ous and sustainable world.
FIPIDirector General Gur-
meet Singh said, “The spot-
light at IEW 2024 will demon-
strate India’s intricate energy
landscape, characterised by a
diverse energy mix, rapid
growth in renewable energy,
challenges related to energy
access, urbanisation, and eco-
nomic  development, all

within the context of address-
ing climate change.”

IEW 2024 will also delve
into the energy quadrilemma
of balancing security, access-
ibility, affordability and sus-
tainability, particularly for
developing economies, fos-
tering cooperation and col-
laboration between energy
companies, and building the
future workforce for a new
energyworld.

FUTURE ENERGY

The sessions will explore crit-
ical topics such as energy
transition, development of a
future-ready energy stack,
significance of alternate fuels
and the profound impact of
localisation, regionalisation,
and globalisation on energy-
related industrialisation.

In an effort to reduce the
carbon footprint, 40 electric
buses will be deployed, waste
disposal locations identified,
and additional traffic police
personnel will be available to
facilitate local commuting,
reflecting a commitment to
eco-friendly practices.

Packaging firm Mold-Tek opens plants
in Tamil Nadu, Telangana, Haryana

KV Kurmanath
Hyderabad

Mold-Tek Packaging Ltd
(MTPL), a plastic packaging
solutions company, has in-
augurated three manufac-
turing plants at Panipat
(Haryana), Cheyyar (Tamil
Nadu) and  Sultanpur
(Telangana).

The company invested
over Y100 crore on these
plants, which will enhance
its capacity to 5,500 tonnes a
year, taking the total capa-
city to 54,000 tonnes a year
for the financial year
2024-25.

“While the Panipat facil-
ity was inaugurated on Janu-
ary 3, the plants in Tamil
Nadu and Telangana were
inaugurated on January 6,” J
Laxman Rao, Chairman and
Managing  Director  of
MTPL, told businessline. The
company is into the produc-

Delhi airport asks
Kejriwal to cutjet fuel tax

|
Aneesh Phadnis
Mumbai

GMR group-run Delhi Inter-
national Airport Ltd has pe-
titioned Delhi Chief Minis-
ter Arvind Kejriwal to
reduce value added tax
(VAT) on aviation turbine
fuel (ATF) to one per cent,
fearing loss of business to
upcoming Noida airport.

At present, jet fuel in
Delhi airport is taxed at 25
per cent.

However, in the upcom-
ing Noida airport, in the
neighbouring Uttar Pra-
desh, jet fuel will be taxed at
one per cent.

The plea has been made
by PHD chamber of com-
merce and industry on be-
half of the airport.

“For the first time after so
many decades, National
Capital Region will be going
to have a second airport at
Noida in the State of UP and
they shall be eligible for one

per cent of VAT on ATF (Avi-
ation Turbine Fuel]. Unless
itismatched at Delhi airport
with one per cent VAT, Delhi
airport will become uncom-
petitive forcing airlines to
shifting to new airport at
Noida,” said PHDCCI Exec-
utive  Director  Ranjeet
Mehta.

NOIDA AIRPORT

Noida airport is gearing for
launch by end-2024. Con-
struction of terminal and
other facilities is underway.
Noida airport is collaborat-
ing with airlines and service
providers for technology
and traffic.

Nineteen States in the
country have lowered VAT
on jet fuel following Civil
Aviation Minister
Jyotiraditya Scindia’s inter-
vention. Five States includ-
ing Assam, Bihar, Delhi,
Tamil Nadu and West
Bengal levy tax at rates ran-
ging from 23.65 per cent to
29 per cent.

tion of injection mould
packaging material. The
market size of this high-end
packaging space is put at
%18,000-20,000 crore, with
about one-third going into
the pharma sector.

MAHARASHTRA PLANT

“We have also acquired a
land parcel at Mahad in Ma-
harashtra to set up another
manufacturing plant for pail
supplies to Grasim Indus-
tries with a production capa-
city of 1,500 tonnes a year.
We are investing 320 crore
by October 2024,” he said.
All these units will go into
production within the next
few weeks. Panipat, Chey-
yar, and Mahad plants will
serve Grasim Industries, an

Aditya Birla Group com-
pany. The company will also
set up food and FMCG and
square packs at Panipat and
square packs manufacturing
at Cheyyar.

TO ADVERTISE
PLEASE CONTACT

Chennai . 044 -28575711
Coimbatore : 0422 - 2212572
Madurai . 0452 - 2528497
Trichy : 0431 - 2302801
Puducherry : 0413 - 2224111

businessline.

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/s SAR ISPAT PRIVATE L

RELEVANT PARTICULARS

ITED

Name of corporate debtor

M/s SAR ISPAT PRIVATE LIMITED

. | Date of incorporation of corporate debtor | 15.01.1998

AN

. | Authority under which corporate debtor
is incorporated / registered

Registrar of Companies (ROC)- Chennai

IN

. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U27101TN1998PTC102002

o

. | Address of the registered office and
principal office (if any) of corporate
debtor

No.770, T H Road, Chennai, Tamil Nadu, 600081.

6. | Insolvency commencement date in
respect of corporate debtor

5th January, 2024
(order copy published on 9th January, 2024)

Estimated date of closure of insolvency
resolution process

~

3rd July 2024

. | Name and the regjstration number of
the insolvency professional acting as
interim resolution professional

00

Mr. Piyush Kisanlal Jani
IBBI/IPA-001/IP PO1439/2018-19/12164

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Om Ashray, Behind Mazar, New Laxminagar, Ring Road,
Gondia, Maharashtra, 441614
Email ID: capiyushj@gmail.com

[

o

.| Address and email to be used for
correspondence with the interim
resolution professional

G-19, Shreewardhan Complex, Mezzanine floor, besides
Landmark Building, Ramdaspeth, Wardha Road,
Nagpur, Maharashtra-440010.

Email ID : capiyushj@gmail.com and

sarispat.cirp@gmail.com
11.| Last date for submission of claims 23rd January 2024
12.| Classes of creditors, if any, under Not Applicabble
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional
13/ Names of Insolvency Professionals Not Applciable

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14/

N

(a) Relevant Forms and

are available at:

The relevant form for submission of claims can be
(b) Details of authorized representatives | downloaded from https://ibbi.gov.in/en/home/downloads
Physical Address: Same as point no. 9

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s SAR Ispat Private
Limited on 5th January, 2024 (order copy published on 9th January, 2024).

The creditors of M/s SAR Ispat Private Limited are hereby called upon to submit their claims
with proof on or before 23rd January 2024 to the interim resolution professional at the

address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA- Not

Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date : 10" January 2024
Place : Chennai

Address: Om Ashray, New Laxminagar, Behind Mazar Ring Road,
Gondia, Maharashtra, 441614 Email ID: capiyushj@gmail.com

Interim Resolution Professional SAR ISPAT PRIVATE LIMITED
Reg No. IBBI/IPA-001/IP-P01439/2018-2019/12164

Piyush Kisanlal Jani

AFA Validity Date: 05/11/2024
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BEFORE THE XXII V Judge BEFORE THE SINGLE BEFORE THE ADDITIONAL
ASSISSTANT CITY CIVIL BEFORE THE MOTOR MEMBER BENCH, TNRERA DISTRICT COURT
COURT, CHENNAI ACCIDENT CLAIMS AT EGMORE AT CHENGALPET

0.S. No. 8276 OF 2022
Ghanshyamdas Hemdev Huf
Old No, 3, New No, 5
Muktha Garden, Spurtank Road,
Chetpet, Chennai-600031

...Plaintiff
Vs.
Mr, Shoukath Sheriff,
Office; Sheriff Centre,
No, 26/1, Anna Salai,
Teynampet, Chennai-600018.
Residing At;
No. 26/1, East Avenue,
Kesavaperumalpuram,
Opp. Greenways Road,
Raja Annamalaipuram,
Chennai- 600 028
...Defendent
The above Original Suit in O.S.
no. 8276 of 2022 pending before
the Hon’ble XXII Assistant City
Civil Court, Chennai is preferred
by the Petitioner/Plaintiff against
you for recovery of money.
On 19.12.2023, when the matter
was listed before the Hon’ble
XXIl Assistant City Civil Court,
Chennai, the Hon’ble Judge
ordered notice to you through
paper publication.
You are hereby informed to
appear before the Honble
XXII Assistant City Civil Court,
Chennai on 30.01.2024 at 10.30
a.m., failing which the matter will
be heard ex parte.
Adv. Mehek Asrani
MS:5488/05
Counsel for Petitioner/Plaintiff

TRIBUNAL AT CHENNAI
M.C.O.P.NO. 5408 of 2022
K.Govindharaj ... Petitioner
Vs.

1) K. Sankar,
2) M/s. Iffco - Tokio General
Insurance Co. Ltd.,
3) A.Jagannathan
... Respondents
To
K. Sankar,S/o. Krishnan
No.12A, Palla Street,
Melnandhiyampadi Village,
Vandavasi Taluk,
Tiruvannamalai District, -606808
... 1st Respondent
Please take notice that in the
above M.C.O.P.NO. 5408 of 2022
is posted for your appearance on
13.02.2024 at about 10.30 a.m.
Please be present before the
above said court on that day,
failing which the matter will be
decided in your absence.
P. Babu Janardhan
G.Radha
Counsel for Petitioner

IN THE COURT OF
IV SMALL CAUSES JUDGE
AT CHENNAI-104
(Before The Motor Accedents
Claims Tribunal)
M.P.No.1 of 2022

in
M.C.0.P.No0.5385 of 2019
Vasanthi, W/o Manivel
..Petitioner/Petitioner
Versus
1.Velu, S/o N. Raju
And Another
..Respondents/
Respondents 1&2
To
Mr. Antony Jebaraj,
S/o Vijaya Pandiyan,
No.5, Balaji Nagar,
7th Cross Street,
Sellaiyur, Chennai — 600 073
Please take Notice that the

petitioner/petitioner has
filed claim Petition against
you in M.P.No.1 of 2022 in

M.C.0.P.No.5385 of 2019 before
the Hon’ble IV Small Causes
Court, Chennai and the same
was came up for hearing on
09.01.2024 before this Hon'ble
Court. The Hon’ble Judge of IV
Small Causes Court was please
to order Paper Publication in
Makkal Kural Chennai Edition
for appearance on 21/02/2024.
Kindly make necessary
arrangement to appear on that
day (i.e.21.02.2024) at 10.30
A.M. before this Hon’blo Court,
either in person or through your
counsel, failing which he matter
will be decided in your absence
on merits.
R. Gokulakrishnan
Counsel for Petitioner/
Petitioner

IN THE Ill ASSISTANT JUDGE,
CITY CIVIL COURT
AT CHENNAI
0.S.No. 1544 of 2023
R.DHIVAKAR ... Plaintiff
Versus
THE PARASPARA SAHAYA
NIDHI (PERAMBUR) LIMITED
..... Defendant
To
The Paraspara Sahaya Nidhi
(Perambur) Limited
Having its office at
No,2, Bharathy Road,
Perambur, Chennai. 600 011.
The above Suit is filed by the
Plaintiff against You to recover
a sum of Rs.7,54,961.94
together with the future interest
at the rate of 24% per annum
on Rs.7.09,323.88 from the
date of Plaint till the date of
realisation. His Honourable Il
Assistant Judge, City Civil Court,
Chennai has ordered Notice to
you returnable on 09.02.2024 at
10.30 A.M. If you fail to appear on
that day in the above said court,
the Suit will be decided exparte.
S.SRIDHAR &
K.R.PUGAZHENDHI
COUNSELS FOR PLAINTIFF

R.C.P. No0.163 OF 2023
BETWEEN :
Krishna Venkata Rao
S/o.Venkata Rao & another
...Complainant(s)

“\s-
M/s. LOKAA Developer Pvt. Ltd.,
Rep. by its Managing Director
...Respondent
Publication against the
Respondent
M/s. LOKAA Developer Pvt. Ltd.,
Rep. by its Managing Director
Old Door No.9, New Door No.17,
Ambadi Road, Kotturpuram
Chennai - 600 085.
The above Refund Claim Petition
in RCP No.163 of 2023 has been
filed by the complainant herein,
against the respondent. In the
above RCP, paper publication
has been ordered against
the respondent returnable by
18.01.2024.
Please take notice the above
matter is posted on 18.01.2024 at
12.00 p.m., for your appearance
before the Single Member Bench
Egmore at Chennai, kindly be
present on the said date and time
either in person or through your
counsel, failing which the matter
will be decided in your absence.
RALPH V. MANOHAR
Advocate

0.S.NO. 110 of 2023
N.Gopal, S/o.Late Nagappan
Rep by his power of Attorney

Holder G.Gowtham ... Plaintiff
Vs.

1) Srinivas

2) Paramasivam

3) Elamalli ... Defendants

To

Elamalli, D3

W/o.Late Murugesan
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BEFORE THE STATE
CONSUMER DISPUTES
REDRESSAL COMMISSION
CHENNAI
F.A.No. 817 of 2023
Against
C.C.NO. 152 of 2021
On the file of DCDRC,
Chennai South

N.Srinivasan ... Applt
S.

M/s. Sai Madha Trust

Old Age Home ... Respondent

To

M/s. Sai Madha Trust Old Age
Home, Represented by
C.K.Narayan, No.77,]
Vijayanagar, 2nd Street,
Mudichur, Chennai-600126

. Respondent/Opp. Party

In the above petition,
the Hon'ble State Consumer
Disputes Redressal
Commission, Chennai  was
pleased to order notice to you
by effecting substituted service
for the hearing on 22.01.2024.
Take notice to appear in the
above matter before the Hon'ble
State Consumer Disputes
Redressal Commission, Chennai
on 22.01.2024, either in person
or through your advocate failing
which the above appeal will be
decided in your absence.

S. Ponraj
Counsel for the Appellant

X Asst
in the Court of City Court
Chennai
E.P.No. 4322 of 2023
Mr. DEEPESH,
S/o. Labchand,
No. 28/38, Arumugam Street,
2nd Floor, Chennai — 600 001.
...Decree — holder
Versus
M/s. Rajlaxmi Enterprises,
Rep. by its Proprietor :
Mr. Lokesh Kumar,
S/o. Mr. Krishnan,
1st Floor, Old No. 8, New No.15,
Audiappa Naicken Street,
Chennai — 600 001.
...Judgment — Debtor
Please take notice that the
above E.P.N0.4322 of 2023
was filed by my client Deepesh,
against the Deecree-Holder M/s.
Rajlaxmi Enterprises, Rep. by its
Proprietor : Mr. Lokesh Kumar for
Delivery of vacant possession
one commercial shop, situated
at shop Ist floor, Old No. 8, New
No 15, Audiappa Naicken Street,
Chennai-600 001. Wherein
the above matter came up for
hearing on 22.12.2023 before
the X Assistant City Civil Court,
Chennai and the Hon’ble Court
was pleased to order paper
publication to you by 30.01.2024.
Therefore, you hereby directed to
appear before the said Court at
10.30 a.m. on 30.01.2024 either
in person or through a Pleader,
failing which the matter will be
decided in your absence.
S. RAMESH KUMAR
ADVOCATE

BEFORE THE HON'BLE
ADDITIONAL DISTRICT
COURT, AT CHENGALPATTU
0.S. No. 672 of 2022
Mahindra World City Developers

Limited,
Door No. 17/18, Pattulous Road,
Chennai- 600 002
Rep by its Vice President-
Legal Mr. R.Eswaran
... Plaintiff
Vs.
Paramasivam S/o.Munnusamy
Malaiyambakkam Veerapuram,
Chengalpattu- 603002
... 9th Defendant
In the above matter, the Plaintiff
herein M/s. Mahindra World City
Developers Ltd has preferred
this Suit No. 672 of 2022 before
the Hon'ble District Court, at

Chengalpattu.
The Learned Judge on
18.12.2023 has ordered

summons to be served on the
9th Defendant through Paper
Publication returnable by
30.01.2024. You are hereby
informed to be present either
in person or through counsel
on the next hearing date i.e.,
30.01.2024 at 10:30 AM, failing
which the case will be decided in
your absence.
P. MOHAN PRASAD
COUNSEL FOR PLAINTIFF

IN THE 1l ADDITIONAL FAMILY
COURT AT CHENNAI
M.C.NO. 143 OF 2023

T.Rangarajan ... Petitioner

R.Ranganayak & another

...Respondent
NOTICE

To

R.Akshaya, (R2)

D/O. R.Rangarajan,

No.8.Golden flat, Block-A,

Ambedkar Road,

Madipakkam, Chennai-6000 91

PLEASE TAKE NOTICE that in

the above M.C.No.143 of 2023

came hearing before the Hon'ble

Il Additional Family Court at

Chennai on 28.11.2023 and the

Hon’ble Court has ordered notice

to you returnable by 23.01.2024.

Hence, please make it convenient

to appear before the Hon'ble

Il Additional Family Court at

Chennai on 23.01.2024 at 10.30

A.M. in person, failing which the

above matter will be heard and

decided in your absence.
T.Rengarajan
Party- in- person

BEFORE THE HON’BLE
1 ADDL. FAMILY COURT
AT CHENNAI
O.P. NO. 2617 OF 2023
Mrs. V. Mahalakshmi
W/o. Mr.Venkatasamy
73, Block-A, Senator Enclave,
Ayodhya Colony,
Velachery-600042
-Vs-
Mr.N.Venkatasamy
S/o. Mr.Narayanasamy
88/16,Patel Road, Perambur,
Chennai-600011

... Petitioner

...Respondent
The above case was filed by
the petitioner for divorce against
you. The matter came up before
the Hon’ble Court on 04.12.2023.
The Hon'ble Court has ordered
notice to you by way publication
returnable on 01.02.2024.
Kindly take notice and be present
before the Hon'ble | Additional
Family Court, Chennai on
01.02.2024 at 10:30 A.M. failing
which the matter shall be heard
and disposed in your absence.
V.Raahalakshmi
Petitioner in Person
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1ST ASST.JUDGE
IN THE CITY CIVIL COURT AT
CHENNAI
0.S No.2178 OF 2023

Mr. M.l .Abdul Hameed,

Son of M.A.Mohammed Ismail

represented by his Power Agent

Mr.K.Basheer Ali

residing at New No.15

and Old No.3A, Sannadi Vaayal,

Arandhangi,

Pudukottai Dist — 614616

Tamil Nadu. ...Plaintiff

Vs-

Thibaharan

Son of Mahalingam

Door No.43/1,

G-2, Arunachalam Salai,

Saligramam, Chennai600 093.
...Defendant

To

Thibaharan

Son of Mahalingam

Door No.43/1,

G-2, Arunachalam Salai,

Saligramam, Chennai 600 093.
..Defendant

This is to inform that the Hon’ble

1st Asst. Judge, City Civil

Court, Chennai was pleased

to order notice to you in the

above said suit for recovery

of possession, recovery of a

sum of Rs.2,82,000/- together

with further interest, past and

future damages and costs and

the same was posted for your

appearance before the Hon’ble

1st Asst. Judge, City Civil Court,

Chennai on 07-02-2024 at 10.30

A.M. If you fail to appear on that

day, you will be set exparte and

the suit will be decided in your

absence.
S. VASUDEVAN,
K. KRISHNASWAMNY,
A. BABU,
M.DEEPTADEVI AND
L.SAl PRASHANTH
COUNSEL FOR PLAINTIFF

B, RAJKUMAR JAYARAJ
&/6u. S.M.Jayarao (alias)
S.M.Jayaraj
Gmhs Cae: 03.05.1959
fmhs SLb: OFeravean
audlliLb: erexir.7/4,
ous bl Wwedeor 05k,
IDHTleomiiLL T,
Qgaiieven - 600 004,
8«fl paHosmen(
RAJKUMAR JAYARAO

o1l Slvpsalubeaed.

RAJKUMAR JAYARA)

MUSAB, siems Quuri :
Hameed Ibrahim , Opis Csd
:115/04/2008,  6T6tw1.19/01,
shiens obwer  Carefe,
46ug  Qgm, euLupefl,
Glgsirenesr 600026,  6T681D
waafllled adls@n g
&6 @afl MUSAB
HAMEED IBRAHIM ey
Siem&asliLpHCne.
Hameed Ibrahim
(sems)

AHAMED GANI, spens
Quwr Hameed Ibrahim ,
Opis Gszd :14/03/2004,

6T6TOT. 19/01, &HBIEHS IJLDLO6HT
Ganeflev, a6ug) Qgm,
euL_Liperfl, Clgsimemest 600026,
erstm  (paeuflulled  eudldEn
wrsir @efl AHAMED GANI
HAMEED IBRAHIM ey
Sm&a LR Cmeir.
AHAMED GANI

orair waser, Palaparthi Lakshmi
Naga Venkata Seethalahari Sri
Moyl 19, 2010 gysirgy
Oossrr (ks  wrel:
Slmosamm-oyidon  drGaes)
aemw. 26/6, Ouomeyé
sroal, QMETUr&s0D,
Qasranar—60000876) audldgEL

oot @efl SEETHA LAHARI P
ey QyemydaLu@Smm.

Sivaprasad P (Father)

EA.N0.1/2023 In EP.No. 38/2023
ufrmb snusTTsiTeL sSWAGLL,

LoEISTIT
sl
Gaai wHmID smeauT
sl TT
Qumymsi
R1) Ggarr, g/0u. @lusr, @m.11,
QaETmSSETET  STHRSH, QISSTT,
Gemisaul (.

oy nfle ()
Guhuly asEs  waysmT
Cadr THTLBBEITHEES

Qarss Ogransamiu sl iguL 6T
by Qarhss 2 SHlrelllé
Garflyd  eHi  wasrriler
Qsrgms STisE wsr ubmms
Qe 2 FareilLs  Gamflyb
vEsrHsn  Qelg  Guhulg
moufley  Carifle  sH&Hs0IULE
aEll  LMSTTHSEG UL
SUT  epeuomEeyd,  BSlwsirmbd
epeLTEa|D Fbwer geiuiu’ (b
I8l &R &S SITERTSSTD
fdlwdry o Ssriuy @55
gflefiioy  Guhuy  apsdlsr
amiigr e 18.01.2024  gyjsirm
eflgrranenrdig GurLiL’ (RsTergy.
e Slerd  srensw  10.00
vl &E dHT  wEmsTrE
GrmiprsGar gjsegl auLé s ilEsi
epsuorsGeur oy eoif oy &Geoustor (il
Baraligd mYsE R@GSMEL
ulLgwrs Siurdl al@0 sreTums
|fliueLb.

N.A.CapsSeonaybear BA BL.,

N.Geonsmusar BA BL.,

sl issr, Oemsuul .

BEFORE THE HON'BLE HIGH COURT OF
MADRAS

Arbitration. 0.P. No. 532 of 2023
In the matter of Arbitration
and conciliation Act, 1996

In the matter of construction
agreement dated 20.06.2013
1.Mr. Rangan Krishna Kumar,
2.Mrs Sonali Bhargava
... Petitioners

Vs.
M/s.Nathan's Foundation Pvt.Ltd.
..... Respondent

To

M/s Nathan's Foundation Pvt.Ltd.,
Represented by Mr. K V Shakaralingam,
No.18, Arulambal Street,

T.Nagar, Chennai - 600017

Please take notice that the above petition
before the Hon'ble High Court at Madras, the
Court ordered notice by paper publication
within 21 days from the date 19.12.2023.
Kindly make yourself convenient to be
present at the court at 10.30 am or soon
thereafter either in person or through a
pleader duly instructed before the Hon'ble
High Gourt at Madras, failing which please
that the above suit would be heard and
decided in your absence.

Counsel for Petitioner

ENROLLMENT NOTICE

After ten days of the
Publication of this notice and
within three months thereafter
|, P. ALLEN JOSH, S/O. M. PAUL
EBENEZER, aged 23 years,
permanently residing at No.11
Dhayasadan street, Nerkundram,
Chennai-600 107. Intend having my
enrolliment as an Advocate moved
before the bar council of Tamil Nadu,
Bar council building, high court
campus, Chennai-600104.

Those who have any valid
objections may notify the same to the
Bar council with in ten days.

P. ALLEN JOSH

After ten days of the
Publication of this notice and
within three  months thereafter
I, G. BASKARAN, (0]
A. GANAPATHY, aged 44 vyears,
permanently residing at No. 52/2
Kaman Koil Street, Chinna Babu
Samudram  (post),  Villupuram
District-605102. Intend having my
enrollment as an Advocate moved
before the bar council of Tamil Nadu,
Bar council building, high court
campus, Chennai-600 104.

Those who have any valid
objections may notify the same to the
Bar council with in ten days.

s .; BASKARAN

After ten days of the
Publication of this notice and
within three  months thereafter
I, PRAKASH.S, S/O.
SOMASUNDARAM aged 37
years, permanently residing at
No. No 10 P Dot G Apartment,
Melnellathur, Thiruvallur,Tamilnadu
_602002. Intend having my
enrolliment as an Advocate moved
before the bar council of Tamil Nadu,
Bar council building, high court
campus, Chennai-600 104.

Those who have any valid
objections may notify the same to the
Bar council with in ten days.

PRAKASH.S

Hkk kK kK

After ten days of the
Publication of this notice and
within three months thereafter

THARIKA.J, D/O.

l,

JEEVANRAM.V aged 24 years,
permanently residing at Plot NO:
9B, Krishna Nagar, Periyar Salai,
4th Cross Street, Manapakkam,
Kancheepuram, Tamilnadu 600-
125. Intend having my enroliment
as an Advocate moved before
the bar council of Tamil Nadu, Bar
council building, high court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to the
Bar council with in ten days.

THARIKA.J

After ten days of the

Publication of this notice and

within three months thereafter
I, S GOKUL, S/O. .G.SATHYAN
aged 24 years, permanently

residing at No. 5521 TNHB,
Ayappakkam, Chennai.600077.
Intend having my enrollment as
an Advocate moved before the
bar council of Tamil Nadu, Bar
council building, high court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to the
Bar council with in ten days.

Kok kokk Kkk SGOKUL

After 10 days of the publication of
this notice and within three months
there after. |, Sachidhanandam S P,
S/o. K S Punithavel, aged 42 years,
permanently residing at  Kailash
Apartment, 3rd Floor, Plot No.16,
22/40, Karneeswar Koil Street,
Saidapet, Chennai, Tamilnadu—-600
015. intend having my enrolment
as an Advocate moved before the
Bar Council of Tamilnadu, Bar
Council building, high court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the Bar Council with in ten days.

Sachig*hﬁr:ep*dam SP

After ten days of the
Publication of this notice and
within three months thereafter
I, SAMRITHA KR, D/O.
KAVIYARASU, aged 23years,
permanently residing at No.21,
Somu 3rd Street, Royapuram,
Chennai - 600013. Intend having my
enrollment as an Advocate moved
before the bar council of Tamil Nadu,
Bar council building, high court
campus, Chennai-600104.

Those who have any valid
objections may notify the same to the
Bar council with in ten days.

ee o SAMRITHA.KR

After ten days of the
Publication of this notice and
within three months thereafter
|, DHANUSH ADHITHAN, S/O.V
PRAKASAM, aged 24 vyears,
permanently residing at No.
3/173, Narasimma Puram Street,
Kakkalur, Thiruvallur District,
Tamilnadu - 602003. Intend having
my enrollment as an Advocate
moved before the bar council of
Tamil Nadu, Bar council building,
i11|(§;‘{1 court campus, Chennai-600

Those who have any valid
objections may notify the same to the
Bar council with in ten days.

DHANUSH ADHITHAN
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Mr. Manikandan. B

BEFORE THE VII ADDL
FAMILY COURT AT CHENNAI
0O.P.NO. 1531 of 2023

Sharmila R.S. ... Petitioner
Vs.
Dhaya | Truman ...Respondent
To
Dhaya | Truman,
S/o.T.Isac Truman, Flat F2A,
Kannagi Classic, Kannagi
Street, Avvai nagar,
Choolaimedu,Chennai-600094
... Respondent
Please take notice that in
the above petition filed by the
petitioner herein for dissolving
the marriage between the
petitioner and respondent held
on 25.10.2007 at Meadpuram
CSI Church, Parvathipuram,
Nagercoil and the Hon'ble VII
Addl Famil Court at Chennai
was pleased to effect service
to you throgh paper publication
and adjourned the matter to
05.03.2024 for your appearance.
Kindly be presented at 10.30
a.m. on 05.03.2024 at the above
mentioned court either in person
?r through your pleader without
ail.
Sharmila R.S.
Petitioner in Person

BEFORE THE HON'BLE
FAMILY COURT
AT CHENGALPATTU
1.D.0.P.NO. 261 of 2023
Beauno Annie Lawrence
... Petitioner

Vs.
A.B. Devasuther ...Respondent

[¢]
A.B. Devasuther

S/o. Mr.A.Balasundaram,
No.8B, Park View Apartments,
Air Force Station Road,

East Tambaram,
Chennai-600059

Please take notice that
in the above IDOP came
up on 09.01.2024 before
the Hon'ble Family Court

Judge, Chengalpattu for your
appearance. The Hon'ble Judge
was please to order Peper
Publication calling up on you to
appear on 15.02.2024.
Kindly make it convenient to
appear before the Hon'ble
Famil Court,  Chengalpattu
on 15.02.2024 at 10.30 a.m.
either in person or through your
pleader, failing which the matter
will be decided in your absence.
S. Sriramulu,
Saravana Prakash.S,
D.Bhuvaneswari & R. Latha
Counsel for Petitioner
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